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IN THE CDNTRAL JDMINISTRITIVE TRI3AL 
GUATI BENCH ::::: GUAHATI 

ORDER SHEDT 
APPLICATION NO 	51 OF 200( 

ljcat (s) 

3 

RSpOfldCflt(s) 
 

Avocate for Applicant(s) 

Advocate for epondent(cJ) 

Nots of rh 

	

e egistryDate 	Order of the Tribunal 

pp' 	 1 	15.2.01 	Present: Ho&b1eMz-.Judtj 
I  0 	 D.N.Choudhury, Vjce..Chajrinan and 

r 	 Hon'ble Mr.K..Shaa, Administra 

for 	 tjve Mnber. 

IP; 	> 	 Heard learned counsel for the 

parties. 

Application is aitted. Issue 

notice on the respondents. Call 

for records. Returnable by 4 

weks. List on 15.3.01 for orders 

L L 
Mnber 	 Vice.Chajrrnan 

r 2 e 	 lm 

I 	 / 

	

t 15.3.01 	List on 12.4.01 to enable the 

'' 

	

	 respondents to file written states. 

merit. 

Member 	 Vice-Chairman 
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O.A. No. 59 of 2001 

12.4.01 
Four works time is allowed to 

/ 	 enable the respondents to file 

• written statement on the prayer of 

Mr. A. Deb Roy, learned Sr. C.G.S.C. 
List on 	11.5.2001 for written 

statement and further ordrs. 

Vice-Chairman 

trd " 

	

11.5,01 	 Written statement has been 

- 	 filed by the respondents. The applicant 

() 	 may file rejoinder if any  within t.wo. 

weeks. List on 5.6.01 for orders, 

t LtL/\ 
Member 	 Vice-.Chairman 

• . 	 1ri 	 . 

rittøn statement has already been 

filed,...The applicant may file rejoinder, if 

any, within two weaks from today. 

List for orders on 22-62301, 

rnember 	
4 	 ViceChairman 
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j&.4Li 5 . 226.0l 	 Written statient has already 

	

ILL L---k- 	. 	 been filed. List the case for hearing on 

4-v 	 '•. 	3.'92001& 

L 	 \ 
.Mnber 	• 	• 	 Vice-Cha rrnar 
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0. A. No.59/2001 

7 -  4- MOLes Of, the Registry. iDate 	I - 	of the rTl 

8.10.2001 	 Heard the learned counsel for the parties. 

Hearing concluded. Judgment delivered in open 
7O./o 	 court, kept in separate sheets. The application 

is allowed. No order as to costs. 

I 	- 	 - 
/ 	 Me m ber 	 Vice-C hair man 

nkm - 	 - 	 - 
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is to ba circulated to the other 
. iether the judgment 
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Judgment delivered by Hon 
'ble Vice-Chfrman 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.59 of 2001 

Date of decision: This the 8th day of October 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Karna Bahadur Thappa, 
No.213825, Tractor Driver, 
Office of the Administrative Corn rnandant, 
Station Headquarter, Texpur. 	 Applicant 

By Advocate Mr A.K. Roy. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Defence, 
N e w DeThi. 

The Administrative Commandant, 
Station Headquarter, 
Tezpur. 

The Commandant, 
51 Sub Area, 
C/o 99 APO. 

The Area Corn mander, 
101 Area, 
C/o 99 A.P.O. 	 ..... Respondents 

By Advocate Mr B.C. Pathak, AddL C.G.S.C. 

0 R D E R (ORAL) 

CHOW DHURY. J. (V.C.) 

The issue pertains to regularisation of service of a Tractor 

Driver. The applicant is working as a Tractor Driver engaged by the 

respondent No.2 as a Muster Roll worker on and from 3.3.1987 and till 

date he is working as such. His grievance is that for about fifteen years 

he is working as such as a Muster Roll worker and he is going to attain 

his age of superannuation on December 2001. The applicant has thus moved 

this Tribunal assailing the arbitrary action of the respondents as 

discriminatory and viotive of Article. 14, 16 and 21 of the Constitution. 
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2. 	The respondents have sub mitted written state m ent and did not 

dispute the bastc facts. According to, the respondents the Station Headquarter 

fwas 	authorised three tractors vide Government of India, 	Ministry 	of 

Defence 	letters dated 28.2.1978 and 31.10.1985. The letters, 	however, 

did not m ention about the authorLsation of Tractor Drivers. The authority 

took up the case for supplementary establishment of two Tractor Drivers 	-. 

and one Tractor Cleaner so as to regularise the services of two Tractor 

Drivers and 	one Tractor Cleaner who 	were employed on temporary basis 

into permanent basis. The applicant is one of the temporary Tractor Drivers. 

The proposal was sent accordingly. The CDA, GuwahatL turned down the 

proposal as it was in direct contravention of the ban orders im posed by 

the Goverment of India for fresh recruitment vide letter dated 30.6.1992. 

Despite the above rejection by the authority, the Station Headquarter, 

Tezpur took up the case of the te m porary e m ployees by forwarding 	- 

state m ent of case to Arm y Headquarter in February 1995 for regularisation 

of the temporary employees to permanent category. However, the copy 

of 	the 	aforementioned 	statement had. 	not been 	enclosed to 	the written 

statement, though in the 	written statement it has been stated as "(Copy 

enclosed)". The resondents in their written statement have further stated 

that in 	reply 	to the 	afore m entione d state m ent, 	the 	Ar in y 	Headquarters 

vide letter 	dated 13.11.1996 	sought for 	clarification 	regarding 	annual 

increment and present pay scales of temporary employees employed by 

the Station Headquarter, Tezpur. The Station Headquarter, Tezpur vide 

letter dated 2.12.1996 intimated that the two Tractor Drivers and one 

Tractor Cleaner were employed as temporary employees and so in the 

absence of the approval from the Army Headquarter their services were 

not regularised and as a consequence no increment was paid to them. 

By communication dated 14.5.1997 the Army Headquarter intimated the 

Station Headquarter, Tezpur that the services of the two Tractor Drivers 

and one Tractor Cleaner employed in the Station Headquarter, Tezpur 

• be provided with temporary status with effect from 1.9.1993 and intimated 

the qualification required for direct recruitment for the post of Tractor 

Driver as 5th Class pass and should have current licence to drive Tractor. 

By............. 
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By communication dated 6.8.1997 the respondent authority asked, the 

applicant to produce the educatinal qualification certificate and current 

driving licence 	to 	drive tractor, 	which 	was required to be forwarded to 

the Army 	Headquarter for 	regularisation of 	the applicant's 	service. 

According to the fespondents the applicant failed to produce the education 

certificate and the driving licence till date. 

In the written state m ent the respondents have stated that the 

qualificatio of Tractor Drivers is laid down in the Army Headquarter 

corn rnunicatton.dated 14.5.1997 and it was for the applicant to produce 

the educational qualification certificate and the driving licence for his 

regularisation. The applicant has denied that at any time he was asked 

to produce the educational qualification certificate and the driving licence. 

Admittedly, the applicant is driving the vehicle of the 

respondents and he must have done so only with a valid driving licence. 

Be that as it may, the applicant shall now produce the current driving 

licence before the Station Headquarter, Tezpur alongwith his educational 

qualification certificate. Even if his educational qualification is not 5th 

Standard passed, we do not think that the respondes are that powerless 

in the matter of relaxing the educational qualification since the applicant 

had already, with whatever possible qualification he had, served under 

the respondents as a Tractor Driver. 

Upon hearing Mr A.K. Roy, learned counsel for the applicant 

and Mr B.C. Pathak, learned Addi. C.G.S.C., we order the applicant to 

appear before the Administrative Commandant, respondent No.2, within 

seven days from the. date of receipt of the order along with his current 

driving licence and educational qualification certificate and on receipt 

of the same the respondents shall take necessary steps for regularisation 

of his service as early as possible, preferably within thirty days fro rn 

the date of receipt of the afore mentioned certificate and driving licence, 

if need be by reladng the educational qualification. 

The application is accordingly allowed. There shall, however, 

be no order as to costs. 

( K. K. SHARMA ) 
	

( D. N. CHOWDHURY ) 
ADMINISTRATIVE MEMBER 
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( 
4n appiictiOn under section 19 of the Central 4dminis-
trative £ribun1 4ct, 1935 ) 

o 4 IT. 	 2Q0 

Shri Kerna i3ahadur Thappa 
- Versu 

Union of India 

INDEX 
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2, 	Verification 
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IN 	THE CENTRAL 	AflvIINISTRATIIJE 	TRIBUNAL 

Guwahati 

( An application under section 19 of the Central 

Adfriinistrative 	Tribunal Act, J28 	
) 

- BETEN - 

Shri Karna Bahadur Thappa 

No. 213825 1  Tractor Driver, 

Vill: Lay 

P.O : 
L<OL 	Dist.Tezpur, 

OffIce of the Adirtlnistrative Comiitncjant 

Station Head Quarter, Tezpur. 

APPLICANT 

-Ver sus- 

1. Union of India, 

Represented by Secretary 

Govt. of India, 

Ministry of Defence, New DelhI. 

2.Aijijnistr•ative Comiandant 

Station Head Quarter, Tezpur. 

3. Commandant, 51 Sub Area, 

C/O 99 APO. 

4, Area Commander, 101 Area 

C/O 99 APO. 

.. RNpEN. 

. S • 

ii 
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I 

-2- 

1. Particulars of orer 	 apDlication  

mo. 	: 

This Application is not directed against eny 

particular order but agaInst the action of the respondents 

Is nonregulari sing the service of the petItioner as 

Tractor driver in whIch he s been working for last 14 

(fourteen) yrs. 

Jurisdiction ; 

That the applicant declares that the Subject - 

mat er of this application is within the jurisdiction 

of this Hon'hle Tribunal, 

LimItation ; 

That the applicant also declares that this 

app1IctIon is made within the time lirdt as has he€n 

prescribed wider section 21 of the Administratie Triburni 

4ct, 1985. 

4.Fact o,9 the case : 

(I) ThEt the applicant has been engaged as 

Tractor drive bang No. 213825 by the respondent No. 2 

as a master roll worker on 3/3/87 and since then he has 

been working in the said capacity till date and he .1l 

attain the age of superannuation on 21/12/2001 In this 

coiiiection the said authority has issued the identity card 

to the applicant and one certifIcate regarding his conti-

nuation of Service and age of superannuation. 

I1 
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CopIes of the identity card and the 

certificate are annexed herewIth as 

4nnexure - 'A'. and Annexure -'B' respectively. 

That the applIcant states that though he 

ha s been world ng for last 14 ( fourteen ) year s cont mu-

ously the respondents have not regularisd his Service 

till date. In this connection the applIcant apoached 

the respondent No, 2 for a number of times and requested 

o. take necessary steps for regularisation of his svice 

and also suDmitted representations. he lastly suDmitted 

his representation dated 21/2/2000. 

One copy of the said representation is 

annexed he.th as Annexure - 'C'. 

That the applicant states that as he has 

been working in tne same capacIty since 3/3/87 continu-

ously with satisfaction of all concern, he deserves 

to be regularised by the respondents, but till date the 

same has not been done inspite of his repted persuation. 

Be it stated that the respondents have engaged a number 

of tractor drivers as a master roll worker who are 

working along with the applIcant since long back continu-

ously and who are going to be retired along with the 

applIcant. But no person has been regularisecT till date. 

That the applicant states that flo the very 

fact of the present case it is clear that the service 

of the applicant and other similarly situated persons 

. . .4 
'7 

K 
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are very much required to the respondents. As there 

is continuous need of service of the applicant, It 

is the duty of the respondents to regula rise the 

service of the applicant and to extend all the service 

benifits, 

That the applIcant states that as the 

respondents have not regularlsed the service of the 

applicant insplte of his long years of continuous 

service, The applicant nas been depriving of all trie 

service beniflts without any fault of him, 

That the applIcant states that if flis Service 

is not regularlsed immediately, he will be deprived of 

getting tne pens sionary benifits after his retiremert, 

ins pite of his completion of long years continuous Service 

in the same capacity under a Central Govt. organisation, 

(vIa.) 	That the applicant submits that  as the respon- 

dents a r e 	in this regard and as his date of 

superannuation is coming ahead, the applicant approach 

this Hon'ble Tribunal finding no other way. 

5. GROUMS ;_ 

(I) 	For that as the applIcant has spent his valuable 

period of life by extending his service under the respon-

dents, it is the duty of the respondents to regularise 

his Service. 

(ii) 	For that as the applicant has been serving 

continuously for last fourteen ycars in the same capacity, 

. . .5 
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the respondents are duty bound to regularise his 

service w.e.f his date of engagement as master Roll 

employee. 

(ill) 	For that as the respondents are taking the 

valuable service of the applicant in the same manner 

as the service of a regular employee, It is the duty 

of the respondents to regularise his ser.ce as tractor 

driver and extici all the service benefits. 

(iv) 	For that to take service of the applicant for 

last fourteen years continuously without regularising 

the servIce, is one form explaitation in a socialistic 

country and hence that should not be allowed to continue. 

For that from the very fact it is clr that 

there is regular need of Service of the applicant dhrd 

hencp there is no logical empadimt to regularise his 

service. 

For that the action of the respondent 	is 

illegal, unjust and whimsical and hence the same is not 

maintainable in the eye of law. 

(vIl) 	For that the action of the respondents Is 

illegal in as much as it violates the Article 14, 16 

and 21 of the Constitution of India, 

(vIli) 	For that the very act of the respondents goes 

against the Directive Prind pie of State Policy and 

hence the same is not sustajrj e In the eye of law. 

. . .6 

V 

K 
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(1x) 	For that the action of the respondents is 

arbitrary and illegal. 

() 	For that at any rate the action of the respon, 

dents is not maintainable and hence t1t should not 

be allowed any longer. 

6. Details of remedi--  . es vailed -- 

That the applicant declares that he have taken 

recourse to all the remedies available to hm but failed 

to get justice and hence there is no other 8ltnat1ve 

effcatious remedy, open to him other than to approach 

this Hon'hle Tribun1. 

7, Matter not previously filed and / or pending before 

any Court : - 

That the applicant further declares that he has 

not previously filed any application, wrib petition or 

suit regarcung the matter before any Court, authority 

or any other bench of this Iion'ble Tribunal nor any,  such 

applIcation, writ petition or suit is pendIng before any 

Court. 

8. Reliefs sought for :- 

Under the circuunstances Stated abDve the appli_ 

cants pray for the following reliefs : - 

(I) To direct the respondents to regularise the 

0607 
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service of the applIcant w.e.f 3.3.37 i.e the 

date of his engagementa as muster Roll employee. 

(ii)To dtrect the respondents to extend all the 

service benefits to the applicant. 

(Iii)To.grant any other relIef as your Lorcithips 

may deem fit and proper. 

(iv) Cost of litigation. 

9 • Interim 	 : - 

Under the circumstances stated a1z ye the 

applIcant does not pray any interim relief. 

 

Particulars of Indian Postal Order :-

(I) I.P.O No. 12) 

(Ii) Late of is sue 	 - 2-- 

(iii)Payable at 	:- CIL 

List of encloer:_ 

As stated in tlLa Index. 

Verification ... .P/8 
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V E R I F I C A T I 0 N 

I, Shri Karna Bahadur Thappa, Son of -4 

aged about 	years 

resident of Vill. Lc' 	 P.O. 

District - Sonitpur ( Assam  ) do herebj veri!y 

that the contents of paragraphs 1 to 12 of the 

applIcation are true to my knowledge and belief 

and that I have not suppressed any material fact 

of the caSe. 

And I sign the verifIcation on the 	day 

of Dteepww 2004  

SignatuEe of the applIcant. 

Date : 

Place : 
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ANN EXURE - B 

E R T I F I C A T E 

Certffie& that No 213825 Sh Karm Bahadup 

Thapa, was employed with Stn HQ Tezpur wef 03 March 87 

as Tractor Driver on Pay Scale 750-12-870_EB_14_940/_. 

The indivj.dual continuouc to be on the master roll of 

this H till date. 

As per rerds available with this HQ the 

indivlduaj will attain the age of superannuation on 

21_12....2001 0  

Station : Tezpur 

Dated 	: 30 Oct 99 

S 

(B S Riar) 

LtCol 

550 

for Adm Comdt. 

S: 
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Commandant 	 Dated - 21/2/2000 
Station Head quarter 

Sub : Prayer for Rgu1arisat Ion in the 
Service. 

sir, 

I have the honour to submit the followIng few lines 

1 frr your kind consIderatIon and favourable action : 

That I have been workIng under your establIshment 

¶nce 3-3-87 as Tractor Driver without any break in Service. 

That I have made several representation to regula- 

rise my service as I am deprived of many facilities which a 

ianent employee gets. 

a. That I am a poor employee and considering my long 

ervice in the Department I deserves regularfsatlon in 	ervIce, 

but it Is not known as to -why my case is held up. 

I therefore once 	gain bring the matter to your 

lotice for consideration of my prayer. 

It is therefore prayed to your honour to regularise 

r3y service and for which act of your kindness I shall be ever 

to you. 

OAT 

Yours faithfully, 

S 

(&i Karna Bahadur Thappa) 

Station Head Quarter 
T e z pur. 
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GUWAH&TI BRNOR :i;  GUWAHPI. 	LL 

Q.A.flO._59 OPa22i. 

- 	 hri KB Thapa 

-'Ta- 

Union of India & Others. 

k_the mati e 

Written Statement submitted by 

the Respondents 

The respondents beg to submit a brief boatory 

of the case whiob may be treated as a part of 

the written statement. 

(BRIEP HISTORY OP THE QA8E 3 
Shri KB Thapa was appointed as Tractor Driver 

w .c .f. 03.05 .1987 for 89 days on temporary basis vide Station 
----------- 

Headquarter Tezpur letter No. 3 032/2r/st. dated 02. 05.1987 

(Copy enclosed ). At the time of appointment as temporary 

tractor driver the age of Shri KB Thapa was 36 years. 

Stn. Hq Tezpur was autborised three tractors 

vide Govt of India, Mm. of Defence. letter No. B/94784i(3(3 )/ 

7834/D(S&c) dated 28.2.78 and Govt • of India, Min • of Defence 

letter No. 3953 0/CA30 )/5559/D(C&c) dated 31 .10.1985. However, 

in the above quoted letters the auihori8ation of tractor drivers 

were not mentioned. Station hk Tezpur during May 1992 took up 

a case for supplementary establishment of two tractor drivers 
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and one tractor cleaner with Higher HQ so as to regularise 

the service of two tractor drivers and one tractor cleaner 

who were employed on temporary basis into permanent basis. 
V~ 

Shri KB Phapa is one among these temporary tractor drivers. 
I 

This was done in keeping view of the fact that increment and 

other allied benefits would be applicable to this individuals 

if they are made permanent. 

However, CJ* Guwahati turned down the proposal on 

the ground that it is indirect contravention of ban orders 

imposed by Govt • af for fresh recruitment vide their letter 

No. Pay/3/T dated 30.6.92. 

Inspite of the above restraints to help out the 

temporary employees on humanitarian grounds the $tn. EQ rezprn 

took up the case by forwarding 3fatement of Case to Army B 

in Feb 1995 for regülariaation of temporary employees to 

permanent category ( C.elosed ).  

In reply to the above, Army Is vide their letter 

No. C160316/0-68(Yol-'llI) dated 13.11 .1996 sought clarifioa-

tion regarding annual increment and present pay scales of 

temporary employees employed by Stn* Eq TezpuT. 

Stn. A Tezpur vide their letter No. 3 032/Pv .Dvr/ 

p/Est dated Q • 12.96 intimated that the two tract or Driver 

and one tractor Cleaner are employed as temporary employees 

hence their services have not regularised in the absence of / 
approval from Army HQ as a consequence no increment was pa% 

During May 97 Army RS vide their letter No. 0/60316/ 

00 (Vol-tV) dated 14.5.97 intImated that services of two 

tractor driver and one tractor cleaner employed at Stn •  HQ 
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Pezpur be provided with temporary status w .e .f .01 .9.93 and 

intimated the qualification requiTed for direct recruitment 

for the post of tractor driver is 5th Class pass and should 

have current licence to drive a tratc.r(oopy enclose 

During aug'97 Shri TB Thapa was asked by Stn RQ 

Tezpur vide their letter No .3 032/Tr .Dr/Rmp/$at dated 06.8.97 

( copy enclosed ) to produce Bduoation certificate and current 

Licence to drive tractor to be forwarded to Army 1A for re 

gularisation of service • The individual has failed to produce 

his education certificate and driving licence till date. 

The respondents beg to submit the written 

statement as follows S 

I • 	 That with regard to para it  the respondents 

beg to state that the contents of this para are admitted being 

factually correct. 

2 • 	 That with regard to para it, the respondents 

beg to state that the contents are denied as being not faetua 

Ily correct. We had taken up the matter with the Army 11(4 on 

various occasion for regularisation of applicant 's service 

into permanent category ( copies enclosed ). 

30 	 That with regard to para iii, the respondents 

beg to state that the contents are denied as factually incorrect 

and misleading. As per the Army W. letter No. C/80316/SD-6 ( 

(yol-IY) dated 14.5.97 for direct recruitment as tractor driver 

the required qua].ification is flb Class pass and should bold 

current licence to drive tractor • The app licarit was asked to 

oduoe his educational certificate and driving licence to the 
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Second Respondent vide their letter No • 3 032/!fr • Dvr/1st dated 

06.6.97 for regularisation of applicants service ( copy enclosed). 

However, the applicant failed to produce his education certifloate 

and driving licence till date • Therefore in the absence of 

above documen&s his case cannot be taken up with Army H for 

regularisaUon of his service as permanent incumbent category. 

40 	 That with regard to pam iv, the respondents 

beg to state that the contents are denied as such by employing 

the applicant as temporary employees does not confer any right 

on the applicant to demand regulariaation of his service into 

peranent category. 

50 	 That with regad to pam v, the respondents 

beg to state that the contents are denied as the indivtdual 

has failed to produce the necessary documents for regular isa-

tion of his service since Aug'97. Since applicant has to 

fulfill qualification as intimated by Army R4 i&ieh are rnenti-

óned in pam (c). 

60 	 That with regard to pars vi, the respondents 

bEg to state that the contents if are denied • W• 	Thapa 

does not fulfil the basic qualification for permanent employee. 

He was asked vide Stn. II • Tezpur letter No. 3()52/fr Dvr/Emp/ 

st dated 06..1997 to forward Class Vib education certificate 

azid Tractor Driving Licence, be has failed to do so. 

1
7* 	 That with regard to pars vii, the respondents 

beg to state that in view of the aforesaid, the prayer of the 

applicant to regularise the service into permanent category 

j.s. not feasible due to the fact that the applicant does not 
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beiz,g autborised do hereby verify and declare 

that the statements made In this ,ritten statement are true 

to uy knowledge, information and believe and I have net 

suppDesaed any material fact. 

And I 8igT this verification on this 2 6 tb day 

of April, 2001. 

Declmxit 

n MET Q 

LA 

Tezpur 



44. 

c.i1 Adti 	' TrbQnI 

5OCT2Wl 

IOUh8' ric1 - L ff-, 

?XL 	I 

IN THE cETTRhL A4mI$rRITIVE TRIBUffAL 

GUWØHAT I BEtJC 

O.A NO, W 2f 2001 

Shri K.B.Thapa 

"vs., 
Union of India & others 

AND -  

IN THE MATTER OF : 

Additional Statement / rejoinder on 

behalf of the applicant. 

The applicant most hnbly begs to state as follows :- 

That, the applicant has been served with a copy 

of the Written Statement through his advocate and after 

going through the same ,I have understood the contents 

made thereof and hence the applicant deny some statements 

nade in the written statement. 

•. 	That, the applicant states that on the basis of 

his valid licence he was engaged as tractor driver by the 

re spondent s  on muster roll worker basis But at that time 

requirement of educational qualification was not asked for 

That, the applIcant deny the statement of the 

respondents that he was asked to produce educational 

certificates and current driving licence to start the 



the regularlsation process and he was never served with the 

socalled letter under NO. 3032flr. Dvr,/ Emp/Est dated 

6.8.97 and hence the question of his failure to produce 

the educational certificate and br drivIng lIcence does 

not arIse, 

4. 	That, the applicant also opposed the statement made 

in para 4 of the written statement and states that as he 

has been vorking since long continuously in the same 

capacIty , a legitimate rights has been accrued towards 

him to get his service regularised even by condoning the 

educatiorl qualification 

Under the fact and circumstances the orIgial 

application may be allowed with full relief. 

That, the statements made In paragraphs 1, 

2,3,and 4 above are true to my knowledge and belief and 

rests are my humble submissions before this Hon'ble 

Triburl 

And I sign this verification on this 4IR dy 
of 3c[ob 	_2001 at Guwahati, -p 


